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298



Vakalatnama  36

6.

7.

An 11elCure R?/E 27-35 

A copy of the Consent to Establish (NOCs) granted by the Board to 
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Original Application No. 662 of 2025 

In the matter of: 

PUDA ENCLAVE WELFARE SOCIETY 

........... Applicant 

V/S 

STATE OF PUNJAB AND ORS. 

. .......... Respondent( s) 

Short Reply by way of affidavit of Er. Navtesh Singla, Environmental 

Engineer, Regional Office, Patiala on behalf of Punjab Pollution Control Board 

(Respondent No. 2) in compliance to order dated 23.12.2025 

I, the above-named deponent, do hereby solemnly affirm and state as 

under: 

Respectfully showeth 

1) That the deponent namely Er. Navtesh Singla is working as Environmental 

Engineer in Punjab Pollution Control Board and is posted in the Regional Office 

of the Board at Patiala. The deponent is well conversant with the facts of the 

case and is competent and authorized to swear and file the present short repiy 

by way of affidavit on behalf of the Punjab Pollution Control Board i.e. 

respondent no. 2 in compliance to order dated 23.12.2025. 

hat briefly submitted, this Hon'ble Tribunal has taken cognizance of the above­

ruwA 1~U ~"H'LLE~ entioned case wherein the applicant society has rai~~d 9bjection again~t the . 
r11•~tt · * \\ . ~rt,fiect (hat fr,€ {JtJG"I' ' ·,tl$. f},\:, 

if ~is,1 1-a , , ·,1 tJ.i } \ ,...3 .P.A. has been read over & explatn-F: 

R ... "' ' 1170 t\ n Simple Language to thi.; d pgngnt' e£•... "IJ ' . ~ . 

~o ,. ~~ , t:~~t~~~~~t1y.t1t·t~·~~~~:t~~~~: 
'-V~c. ~ ~ ~ame at the tim makina ther~ o,1' 
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construction at commercial site no. l, PUDA Enclave-1, Near Mini Secretariat, 

Patiala by respondents no.6 to 8. It was submitted before this Hon'ble Tribunal 

that consent to establish was granted for multiplex and shopping arcade but 

the Respondents No. 6 to 8 are constructing a full-fledged hotel at the site 

without obtaining the mandatory environmental consents and that though the 

CTE has expired but that has not been got renewed by the Respondents No. 6 

to 8. Further grievance of the applicant is that the project site is situated within 

approved residential township which has a limited commercial pocket meant 

only for retail shops and at the highest a multiplex with minor food court activity 

and even that is violated by the Respondents No. 2 6 to 8. After consideration 

of the matter, this Hon'ble Tribunal was pleased to issue notice to the 

respondents by passing an order dated 23.12.2025. 

3) That Original Application filed by the applicant PUDA Enclave Welfare Society 

has been examined. It is mentioned in the application that respondent no.6 

having obtained a consent to establish dated 23.11.2021 exclusively for a 

multiplex and shopping arcade comprising 24 SCOs, three cinema halls of 416 

seat capacity, and a limited 120 seat food court, has fraudulently and 

deliberately undertaken the construction of a full-scale hotel, a categorically 

distinct and environmentally intensive activity. The said CTE has expired on 

30.09.2022 and no renewal has been obtained by project proponent. It is 

further mentioned in the application that the president of the applicant society 

Sh. Inderjit Singh Gill had submitted a representation-cum-complaint dated 

24.11.2025 to the Punjab Pollution Control Board but no meaningful or effective 

action was taken by the Board thereby compelling the applicant society to 

invoke the jurisdiction of this Hon'ble Tribunal. 

That upon careful examination of the Original Application filed by the PUDA 

•~t11., . • 1:,' obtained the Consents to Establish (NOC) from the P~1!jab Pollution Control 
P~W~, · _ . ,, \ -~ rtifiect rhai i'fre O .., ,, _ _ 

t ~;~,, ., · ;J) · } :;;,.P.A. has been re d )t/ .P 
~ I ~ s a over & exp/ R&~•J. NCJ l.'171, / . imp/e languag to h ,, a1 _. Q ___d: -1 •xcutant ~ .., /J',) riw nt ' 

. 0 r..-.."/ / to .be pert~~tiy·;;i"""" w110 >< Ytiffl 
' U/),._ f \ ~ 1..V / ~ijffl t !he .. .., <Hn ~ t fi tn. . 
~ I . 0 '- ;./ · m, ffl th~ro 
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Board u/s 25 of the Water (Prevention and Control of Pollution) Act, 1974 and 

u/s 21 of the Air (Prevention and Control of Pollution) Act, 1981 on four 

occasions as mentioned below. 

a) The first Consent to Establish (NOC) was obtained on 23.11.2021 with 

validity upto 30.09.2022 for the project named as The Vyom - RSG Infra 

Social, Site-1, PUDA Enclave-1, Animal Husbandry Scheme, Mini 

Secretariat, Patiala for Multiplex and Shopping Arcade having 24 SCOs and 

three cineni13 halls ( 416 person capacity) one food court of 120 person 

capacity under the name and style of The Vyom - RSG Infra Social Square. 

b) The Consent to Establish (NOC) was got renewed from the Board on 

04.10.2023 having validity upto 30.09.2024. 

c) The Consent to Establish (NOC) was further got renewed from the Board 

on 17.07.2025 witi1 validity upto 30.09.2025. · 

d) A revised and fresh Consent to Establish (NOC) was obtained on 

09.02.2026 with validity upto 30.09.2026 for Hotel-cum Shopping arcade 

having hotel room @ 23 number, Banquet Hall @ 1 number, Restaurant 

@1 number, Bar@ 1 number, Showroom @ 14 number and shop /office 

@ 19 number under the name and style of The Vyom - RSG Infra Social 

Square. 

e) The detail of the above Consents to Establish (NOC) granted by the Punjab 

Pollution Control Board to the Project Proponent respondent no.9 is given 

in Annexure R-2/ A enclosed herewith. 

f) The copies of the Consents to Establish (NOC) granted by the Board on 

four occasions (as mentioned in Annexure R-2/ A) to respondent no.9 

are enclosed as Annexure R-2/B, Annexure R-2/C, Annexure R-

2/D, Annexure R-2/E for kind perusal of this Hon'ble Tribunal. 
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5) That it is relevant to mention here that the Consent to Establish (NOC) u/s 25 

of the Water (Prevention and Control of Pollution) Act, -1974 and u/s 21 of the 

Air (Prevention and Control of Pollution) Act, 1981 has been granted by the 

Board to respondent no.9 on 09.02.2026 having validity upto 30.09.2026 with 

certain general and special conditions. The special conditions imposed in the 

said Consent to Establish (NOC) are reproduced below for kind perusal. 

a) This Consent to Establish (NOC) is granted for establishment of Hotel­

cum-Shopping Arcade having Hotel Room 6 23 Number, Banquet Hall @ 

Number, Restaurant@ Number, Bar@ I Number, Showroom 14 Number 

and Shop/Office @ 19 Number, only. 

b) The project proponent shall be bound to install Efluent Treatment Plant 

(ETP), if it starts laundry section and also install Sewage Treatment Plant 

(STP), if it does not meet the standards prescribed for sewer or terminal 

STP standards. 

c) The project proponent shall develop its project strictly in accordance with 

the layout/ building plan approved by the competent authority. In case, 

there is variation in built-up area/green area/ any other details in layout 

plan approved by the competent authority (if at any stage), then the 

project proponent shall obtain fresh Consent to Establish from the Board. 

d) The project proponent shall be bound to comply with the final outcome 

in the O.A. No. 662 of 2025 pending before the Hon'ble National Green 

Tribunal. 

e) The project proponent shall comply with the Solid Waste Management 

Rules, 2016 and obtain permission from the MC, Patiala for disposal of 

solid waste. 

f) The project proponent shall not carry out laundry washing within its 

premises as per the undertaking submitted by it. 

~ 
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g) The project proponent shall be bound to comply with the conditions of 

approval of building plan issued by PUDA vide no. 21220 dated 

30.06.2025 in true letter & spirit. 

h) The project proponent shall bound to comply with the mechanism/ 

guidelines for control of pollution and enforcement of environment 

norms at individual establishments and the area/cluster of 

restaurants/hotels/motels/banquets etc. 

i) The project proponent shall not operate its project without obtaining 

prior consent to operate from the Board under Water (Prevention & 

Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 

Act, 1981. 

j) The project proponent shall also not allow any occupancy in the project 

till the time adequate arrangements for effluent treatment & disposal 

and solid waste collection, storage & disposal are made as well as 

consents to operate under the Water Act, 1974 & the Air Act, 1981 are 

obtained. 

k) The project proponent shall be granted consent to operate under the 

Water (Prevention & Control of Pollution) Act, 1974, only after accessing 

the arrangements for disposal of treated effluent at that point of time. 

PPCB shall not be responsible for any loss to the project proponent in 

this regard, howsoever. 

I) The project proponent shall ensure that no groundwater is used during 

the construction phase of the project and only treated 

sewage/wastewater shall be used. A proper record in this regard should 

be maintained and should be available at the site. 

m) The project proponent shall obtain permission from PWRDA for 

extraction of groundwater before obtaining consent to operate, if 

_ ~ ~ required. / ~u,: ,.. \ The project proponent shall take all necessary steps to control the dust * ~ ' " ~'1► 1 

I [,V' Dist1 ... ~. , - . .1 ~ ··~
1 missions to be generated from the construction activities of the project. '·'~ o,., • 

Q Re~•u ~<. Li 1,: / . ' ~ ~mfied that ~ ~oe,,~.P~ 
Q ' / l"B.P.A. has been read over & explain~ 

~l: 0 __-:~ 1/ ~X~~;~;.:~~~~~~~.:~!~ ::~~~{:Q I 

~ --...::- --- to be perfectly fit to understand th1:t 
- - • ·' ~sme at the time makina ther~ ~ 
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o) The project proponent shall place adequate no. of bins outside its 

premises from where the Municipal Solid Waste shall be got lifted. 

p) The project proponent shall properly handle and manage the solid waste 

as per the provisions of the Municipal Solid Waste Management Rules, 

2016 and ensure that the solid waste is segregated into biodegradable 

and non-biodegradable components. The biodegradable component 

shall be treated by providing on-site facility to produc:e compost, which 

will be disposed of/reused in an environmentally sound manner and the 

non-biodegradable solid waste shall also be disposed of in an 

environmentally sound manner. 

q) The project proponent shall comply with the provisions of the 

Construction and Demolition Management Rules, 2016. 

r) The project proponent shall take adequate steps to the effect that the 

construction material of any kind that is stored at site shall be fully 

covered in all respects so that it does not disburse in the air in any form. 

s) The project proponent shall ensure that all the construction material and 

debris shall be carried out in trucks or other vehicles which are fully 

covered and protected so as to ensure that the construction eraser the 

construction material does not get disburse into the air or atmosphere 

in any form. 

t) The project proponent shall provide mask to every worker working on 

the construction site and involved in loading/ unloading and carrying of 

construction material and construction debris. 

u) The project proponent shall provide all medical help, investigation and 

treatment of workers involved in construction of building and carrying 

out construction material and debris related to dust emissions. 

v) 

r 
. I 
~ 

The project shall obtain permission from designated authorities as per 

provisions of Noise Pollution (Regulation & Control) Rules, 2000 and shall 

comply with provision of Noise Rules specifically Rule 5 and Rule 6 of 

the Noise Rules. 
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w) The project proponent shall make use of alternatives of single use 

plastics (SUP) within its premises and will not use any SUP items banned 

in accordance with MoEF&CC notification no. G.S.R. 571(E) dated 

12.08.2021. . 

x) The adequacy/ efficacy of the pollution control arrangements shall be 

the _sole responsibility of the project and the project shall be bound to 

implement/ upgrade its pollution control arrangements as per the 

discretion of the Board to achieve the prescribed emission/ effluent 

standards, as amended from time to time. 

y) This NOC is being issued to the project proponent based upon the 

undertakings/documents/information submitted by it alongwith the 

online application form. The Board would be at liberty to take penal 

action against the industry/project proponent and its responsible/ 

concerned person(s) in case information/document is detected as 

incorrect/false/misleading at any point of time. 

In case the project proponent fails to comply with the provisions of the 

with the above conditions has already been placed on record as Annexure 

R2/ E. 

6) That the hotel project of respondent no.9 is under construction and has not yet 

been completed and commissioned. The Punjab Pollution Control Board being 

the prescribed authority to implement the provisions of the Environmental Laws 

~
~ :- will not allow the project proponent to operate the project unless and until all 

I ~ . _ . th~ conditions imposed in the Consent to Establish (NOC) have been complied 

It( PJ_r,;,,< , \ with Conse.nt to Operate of the Board is obtained by the project proponent 

~; under the provisions of the Water (Prevention and Control of Pol~ ~ Act 
:;) ' w t\ _ rtitied t'nat ~ "oe,r- .. ,u.:,.P'~ · · 
OL,..;._ ' / . i ~ -:JP.A. has been read over & expla~if~ 

\ '?-, ;_ -----~ . / 0 · s ,mple Language to t~6 ~:r::.:d 
-~v ;~~~t~:~f~~tly.tit°t~-~~~erstand ~~e 

Ao.mP f.¼t the time makmq ther@ ~ 
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1974 and the Air (Prevention and Control of Pollution) Act, 1981 with other 

relevant permissions. 

7) That the deponent may kindly be allowed to place on record the present short 

reply by way of affidavit on behalf of Punjab Pollution Control Board i.e 

respondent no. 2. 

Date: \ b \ 3» \ .lo ~ 

Place: ~~~ (Er. Navt Si gla) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Patiala 

(On behalf of Punjab Pollution Control Board 
respondent no.2) 

.,.----,,..;'\r.5. ,I ' 
~ -tied fnat ,'e' 'o~ over & explain~ · 
"'",:,.PA has been rea to the deponent' 

VERIFICATION· n Simple Langu~:~ •••• who seemed 
. ~xcutant.---·····::: ' ~~ me 

..,,,_ 11:lel ~ 11 mt~ _. ~~ ~ 
WI' ~, ,..........,.tbml~ ~~ l'l'1~ '-

Verified that the contents ~~ve short reply by way of affidavit of the 

deponent are true and correct as derived from the official record. No part of the above 

short reply is false and nothing material has been kept concealed therein. 

Deponent 

Dated: \ C:. \i\~ U 

Place: f O\.,l_,\~ 

1 6 MAR 2026 
,. 
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Annexure R 2/ A 

. Detail of the Consent to Establ ish (NOC) granted by the Punjab Pollution Coatrol Board to the 

Project Proponent respondent no.9 in Original Application no. 662 of 2025. 

1 S. Consent to Establish Activity for which Consent Name of 
I No. , (CTE) with validity to Establish was gr;mted project 

~ -·- ·-·---------· i 
i From To 
! I 

; -----t----···-------11--------+-------·-·-

the I C ategory 
ale 

roject. 
, Sc 
I p 
I 
! 

of 

! 1 · 23 .li .2021 30.09.2022 Multiplex and Shopping The Vyom - 1 O range 

I 
I 
I 

Arcade having 24 SCOs RSG Infra 
and three · cinema halls · Social Square 
( 416 person capacity) one 
food court of 120 person 
capacity 

I I 
•-·-··-··-·L----···---·-· ·- ·------ ·,····- - ·---- - --·-·-- ···-· 

s mall scale 

and fr>ermitted 
the :tlischarge 

. 

Domestic 
Effluent 7.0 
KLD into MC 
sewer after 
treatment 
through oil 

1
and grease 
trap. 
I --·--

Attachment 
the document 

Annexure 
2/B 

Annexure · i 2 ! 04.10.2023 [ 30.09.2024 II Multiplex and Shopping 
! ! i Arcade having 24 SCOs 

The Vyom - IO 
I 

RSG Infra I 
range I Domestic 

I Effluent 7.0 ' 2/C 
! : ! and three cinerna halls· 

I 
I 

· (416 person capacity) one 
food court of 120 person 
capacity 

Social Square I S mali scale I KLD into MC 
sewer after 
treatment 

· through oil 
and grease 

. , . , trap . 
l _______ J ___ - - ------~--- - - - - - ··· - ··- - ----- -- - -- - --~--- --- --'---- -- ----~ 

of 

R 

R 
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~-- - --- - --- ~ - - --- --- ---- - - - ~ - - ----·--·--- - --~-----~ 

3 

,4 

17.07.2025 I 30.09.2025 Multiplex and Shopping I The Vyom - Orange 
Arcade having 24 SCOs I RSG Infra 

09.02.2026 30.09.2026 

and three cinema halls Social Square Small scale 
( 416 person capacity) one 
food court of 120 person 
capacity 

I 
i 
I 

Hotel-cum Shopping I The Vyom - Orange 
arcade having hotel room RSG Infra 
@ 23 number, Banquet Social Square Small scale 
Hall @ 1 number, 
Restaurant @1 number, 
Bar @ 1 number, 
Showroom @ 14 number 
and shop /office @ 19 
number' 

I '-----'-----~---- ~---------~-----~------

Domestic Annexure 

I 
Effluent 7.0 2/D 

· KLD into MC 
I 

sewer after 
treatment 
through oil 

' and grease 
I 

1 
trap. 

Domestic 
Effluent 
23.0 

Annexure 
@ 2/E. 

KLD 
treatment 
through oil 
and grease 
trap followed 
by septic tank 

Discharge of 

l 
treated 
effluent into 
MC sewer. 

R 

R 
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f. 
' 1 PUNJ A B 

Office Dispatch No : 

PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala 

Website:- www.ppcb.gov.in 

Registered/Speed Post Date: 

Industry Registration ID: O21PTA80332 Application No: 

To, 
Perry Goyal 
192 Punjabi Bagh Patiala 
Patiala,Punjab-147001 

16826375 

Subject: Grant of "Consent to Establish"(NOC) for an industrial unit u/s 25 of Water (Prevention & Control of 
Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981. 

With reference to your application for obtaining fresh 'Consent to Establish'(NOC) an industrial plant u/s 25 of 
Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 
1981, you are, hereby, permitted to establish the industrial unit to discharge the effluent(s) & emission(s) arising out 
of your premises subject to the Terms and Conditions as specified in this Certificate. 

1. Particulars of Consent to Establish (NOC) granted to the Industry 

Certificate No. CTE/Fresh!PTA/2021/16826375 

Date of issue : 23/11/2021 

Date of expiry : 30/09/2022 

Certificate Type: Fresh 

2. Particulars of the Industry 

:'fame & Designation of the Applicant Perrry Goyal, (Proprietor) 

Address of Industrial premises The Vyom - Rsg Infra Social Square, 
Site 1, Puda Enclave-], Animal Husbandry 
Scheme Mini Secretariat Road, Patiala, 
Patiala,Patiala-147001 

Capital Investment of the Industry 2775.15 /akhs 

Ca~,,gory of Industry Orange 

Type of Industry 2099-Building and construction project 
20,000 sq. m built up area 

Scale of the Industry Small 

Office District Patiala 

Consent Fee Details Rs. 38000/- vide Receipt No. 844485074 
dated 09.08.2021 

Raw Materials (Name with quantity per day) Multiplex & Shopping Arcade having 24 
SCOs & 3 cinema halls (416 pax. capacity), 
1 food court of 120 pax. capacity 

Products (Name with quantity per day) Multiplex & Shopping Arcade having 24 
SCOs & 3 cinema halls (416 pax. capacity), 
1 food court of 120 pax. capacity 

"This is computer generated document from OCMMS by PPCB" 

The Vyom - Rsg Infra Social Square.Site I, Puda Enclave-I, Animal Husbandry Scheme Mini Secretariat Road, Patiala,Patiala,Patiala, /4 7UOJ 

Page,' 
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- V 
By-Products, if any,(Name with quantity per day) 

Details of the machinery and processes 

Details of the Effluent Treatment Plant 

Mode of Disposal of Effluent 

Standards to be achieved under Water (Prevention & Control of 
Pollution) Act, 1974 

Sources of emissions and type of pollutants 

Mode of disposal of emissions with stack height 

Quantity of fuel required in TPD 

Type of Air Pollution Control Devices to be installed 

Standars to be achieved under Air (Prevention & Control of Pollution) 
Act, 1981 

Endst. No.: 

--

As per application form no. 16826375 

Domestic Ejjl.uent @ 7. 0 KLD 

Domestic Ejjl.uent @ 7. 0 KLD : into MC 
sewer after treatment through oil & grease 
trap. 

As per efjl,uent standards prescribed by the 
Board I MoEF&CC from time to time. 

3 no. D.G. sets of capacity 320 KVA, 200 
KVA and 125 KVA : SPMISOx/Nox 

1 no. D.G. set of capacity 320 KVA: Stack 
of height 3.5 mtr above roof level. 

1 no. D.G. set of capacity 200 KVA: Stack 
of height 3. 0 mtr above roof level. 

1 no. D. G. set of capacity 125 KVA : Stack 
of heiI?ht 2. 5 mtr above roof level. 

1 no. D. G. set of capacity 320 KVA : HSD 
@ 80 /tr/day. 

1 no. D. G. set of capacity 200 KV A : HSD 
@ 60 /tr/day. 

1 no. D.G. set of capacity 125 KVA: HSD 
(a), 40 ltrldav. 

3 no. D.G. sets of capacity 320 KVA, 200 
KVA and 125 KVA: Canopies 

As per emission standards prescribed by the 
Board I MoEF&CCfrom time to time. 

23/11 /2021 

(Jlarjit Singh) 
Environmental Engineer 

For & on behalf 

of 

(Punjab Pollution Control Board) 

Dated: 

A copy of the above is forwarded to the following for information and necessary action please: 

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Patiala 

"This is computer generated document from OCMMS by PPCB" 

The Vyom -Rsg Infra Social Square.Site I, Puda Enclave-I, Animal Husbandry Scheme Mini Secretariat Road, Patiala,Patiala.Putiala. l4700/ 
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23/11/2021 

(Harjit Singh) 
Environmental Engineer 

For & on behalf 

of 

(Punjab Pollution Control Board) 

"This is computer generated document from OCMMS by PPCB" 

The Vyom - Rsg Infra Social Square.Site I, Puda Enclave-I , Animal Husbandry Scheme Mini Secretariat Road, Patiala,Patiala,Patiala, 14700/ 
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A. 

I. 

GENERAL CONDITIONS 

The industry shall apply for consent of the Board as required under the provision of Water (Prevention & 
Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Authorization under 
Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016, two months before 
the commissioning of the industry. 

2. The industry shall provide adequate arrangements for fighting the accidental leakages/ discharge of any air 
pollutant/gas/liquids from the vessels, mechanical equipments etc. which are likely to cause environmental 
pollution. 

3. The Industry shall apply for further extension in the validity of the CTE atleast two months before the 
expiry of this CTE, if applicable. 

4. The industry shall comply with any other conditions laid down or directions issued by the Board under the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution) Act,1981 from time to time. 

5. The project has been approved by the Board from pollution angle and the industry shall obtain the approval 
of site from other concerned departments, if need be. 

6. The industry shall get its building plans approved under the provisions of section 3-A of Punjab Factory 
Rules, 1952. 

7. The industry shall put up display board indicating the Environment data in the prescribed format at the main 
entrance gate. 

8. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required fo r 
collecting samples of emissions from any chimney, flue or duct or any other outlets. 

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times 
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De) 
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 L W / (L+W) 

Where L= length in mts. W= Width in rots. 

ii) The sampling port shall be 7 to 10 cm in diameter 

9. The industry shall discharge all gases through a stack of minimum height as specified in the following 
standards laid down by the Board. 

(i) Stack height for boiler plants 

S.NO. Boiler with Steam Generating Stack heights 
Capacity 

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building 
which ever is more 

2. More than 2 ton/hr. to 5 ton/hr. 12 meters 

3. More than 5 ton/hr. to 10 ton/hr 15 meters 

4. More than JO ton/hr. to I 5 ton/hr 18 meters 

5. More than 15 ton/hr. to 20 ton/hr 21 meters 

6. More than 20 ton/hr. to 25 ton/hr. 24 meters 

7. More than 25 ton/hr. to 30 ton/hr. 27 meters 

8. More than 30 ton/hr. 30 meters or using the formula 
H = 14 Qg0.3or 
H = 74 (Qp)0.24 
Where Qg = Quantity of S02 in Kg/hr. 
Qp = Quantity of particulate matter in Ton/day. 

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant fo rm ula 
whichever is more. 

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel 
used for the corresponding steam generation. 

(ill) Stack height for diesel generating sets: 

"This is computer generated document from OCMMS by PPCB" 
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Capacity of diesel generating set Height of the Stack 

0-50 KVA Height of the building + 1.5 mt 

50-100 KVA -do- + 2.0 mt. 

100-150 KVA -do- + 2.5 mt. 

150-200 KVA -do- + 3.0 mt. 

200-250 KVA -do- + 3.5 mt. 

250-300 KVA -do- + 3.5 mt. 

For higher KV A rating stack height H (in meter) shall be worked out according to the formula: 

H = h+0.2 (KV A)0.5 

where h = height of the building in meters where the generator set is installed. 

10. The industry shall put up canopy on its DG sets and also provide stack of adequate height as per norms 
prescribed by the Board and shall ensure the compliance of instructions issued by the Board vide office 
order no. Admin./SA-2/F.No.783/2011/448 dated 8/6/2010. 

11 . The industry shall put up canopy on its DG sets and also provide stack of adequate height as per norms 
prescribed by the Board and shall ensure the compliance of instructions issued by the Board vide office 
order no. Admin./SA-2/F.No.783/2011 /448 dated 8/6/2010. 

(i) Once in Year for Small Scale Industries. 

(ii ) Four in a Year for Large/Medium Scale Industries. 

(ii i) The industry will submit monthly reading/ data of the separate energy meter installed for running 
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board 
by the 5th of the following month. 

12. The industry shall provide flow meters at the source of water supply, at the outlet of effluent treatment plant 
and shall maintain the record of the daily reading and submit the same to the concerned Regional Office by 
the 5th day of the following month. 

13. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its 
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries. 

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries. 

14. The pollution control devices shall be interlocked with the manufacturing process of the industry. 

15. The Board reserves the right to revoke this "consent to establish" (NOC) at any time, in case the industry is 
found violating any of the conditions of this "consent to establish" and/or the provisions of Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as 
amended from time to time. 

16. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees 
per acre along the boundary of the industrial premises. 

17. The issuance of this consent does not convey any property right in either real or personal property, or any 
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, 
nor any infringement of Central , State or Local Laws or Regulations. 

18. The consent does not authorize or approve the construction of any physical structures or facilities for 
undertaking of any work in any natural watercourse. 

19. Nothing in this NOC shall be deemed to neither preclude the institution of any legal action nor relieve the 
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected 
under this or any other Act. 

20. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance 
with the terms and conditions of this consent is prohibited except. 

(i) 

(ii) 

Where unavoidable to prevent loss of life or some property damage or 

Where excessive storm drainage or run off would damage facilities necessary for compliance 
with terms and conditions of this consent. The applicant shall immediately notify the consent 
issuing authority in writing of each such diversion or bye-pass. 

~I . The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents 
from its industrial premises. 

"This is computer generated document from OCMMS by PPCB" 
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22. The industry shall comply with the conditions imposed if any by the SEIAA/MOEF in the Environmental 

Clearance granted to it as required under EIA notification dated 14/9/06, if applicable. 

23. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally 
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a 
scientific manner and shall maintain proper record for the same, if applicable. 

24. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act, 
1991. 

25. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab a~: 
applicable. 

26. The industry shall provide proper and adequate air pollution control arrangements for control emission from 
its coal/fuel handling area, if applicable. 

27. The Industry shall comply with the code of practice as notified by the Government / Board for the type of 
Industries where the siting guidelines / code of practice have been notified 

28. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of 
waste waters shall be disposed off in such a manner so as to prevent any pollutants from such materials from 
entering into natural water. 

29. The industry shall submit a detailed plan showing therein, the distribution system for conveying waste­
waters for application on land for irrigation along with the crop pattern to be adopted throughout the year. 

30. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as 
raw. 

31. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity 
mentioned in the NOC and shall not carry out any expansion without the prior permission/NOC of the 
Board. 

32. All amendments/revisions made by the Board in the emission/stack height standards shall be applicable to 
the industry from the date of such amendments/revisions. 

33. The industry shall not cause any nuisance/traffic hazard in vicinity of the area. 

34. The industry shall maintain the following record to the satisfaction of the Board:-

(i) Log books for running of air pollution control devices or pumps/motors used for it. 

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack 
emissions and ambient air. 

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers. 

35. The industry shall ensure that there will not be significant visible dust emissions beyond the property line. 

36. The industry shall establish sufficient number of piezometer wells in consultation with the concerned 
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial 
operations, if applicable. 

37. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from 
handling, transportation and processing of raw material & product of the industry 

23/11/2021 

(Harjit Singh) 
Environmental Engineer 

For & 011 behalf 

of 

(Punjab Pollution Control Board) 
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B. SPECIAL CONDITIONS 

1. The project proponent shall not increase area of the project beyond 2450.90 sqm. and built up area 
beyond 4939.5 sqm, in any case without obtaining prior permission from the Board. 

2. The project proponent shall not generate and discharge any kind of trade effluent and shall discharge only 
domestic effluent into MC sewer after passing oil & grease trap. 

3. The project proponent shall apply and obtain authorization of the Board as required under the provisions 
of Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016. 

4. The project proponent shall comply with the Solid Waste Management Rules, 2016. 

5. The project proponent shall comply with the Construction and Demolition Waste Management Rules 
2016. 

6. The project proponent shall get the building plan approved from the competent authority or authorized 
person and submit the same at the time of obtaining consents of the Board under the Water Act, 1974 and 
the Air Act, 1981. 

7. The project proponent shall take necessary permissions from the other concerned departments. 

8. The project proponent shall comply with the guidelines issued by Punjab Water Regulation and 
Development Authority (PWRDA) and shall obtain necessary permission for abstraction of ground water. 

9. The industry shall not install any air pollution source i.e. boiler/ furnace within its premises without the 
prior written permission of the Board. 

10. The project proponent shall not cause any kind of public nuisance due to its activity, in and around its 
premises. 

23/11/202 1 

(Harjit Singh) 
Environmental Engineer 

For & on behalf 

of 

(Punjab Pollution Control Board) 
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ro 
PERRY GOYAL 

192 PUNJABI BAGH 

PATlALA, PATIALA - 147001 

Subject :- Extension in the Validity of "Consent to Establish"(NOC) Granted u/s 25 of Water (Prevention & 
Contro l of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 to the Unit 

·i. Particuiars of Consent to Establish (NOC) granted to the Industry: 

2\ · " ·\cdtion No. 

210782513 

2308251557 

---- ------- -..- - ···•····-- --- -

-•···--"··"-•·•. .. ····- -··-· - ---------
Cate of !ssue 04-0ct-2023 

-------·-· --------- ·--------- ----------
! 1a; \ :) Cl E:xpiry _ 30-Sept-2024 

Cr:-1r'.ifk:ate Type· : Fresh 
- ~ - - -!----- ---- ~···· .. .. . · ··-~-'-=-"'--"-'-'--'-"-'-='-"-"--'--'--''---'---'- -'-- -·•-<e-••·-•" " - ·-• · 

C-erti ficate No: ! CTE/Ext/PBIP/SAS/2023/23O8251557 
- - ·-·-·- - --'------------------ ----

-~, ' - . -~-
Name. &. Designation of the ! PERRY GO¥AL, (Proprietor) 
,6..pr'Lcant: 1 

tv /c:··ess of Project/Unit: 

( Ap1ta, !nvsstrnent of the 
nci ,; stry(in iakhs): 

Cat,~gory of Industry: 

Tyne of Industry. 

,...,:, , .. Matena Is i Name witt, 
1u i r-•i ity pE-~r cl ay) . 

. THE VYOM - RSG INFRA SOCIAL SQUARE 

THE VYOM - RSG INFRA SOCIAL SQUARE 

' Slte-1 , PUDA Enclave-1, Animal Husbandry Scheme, Mini Secretariat Roacl , Patic1lc1 
Patiala , Patiala 

. - ·· - -- - --------
2703.50 

l Orange 
; 

2 0 9 9 - B u i I d i n g a_ n d qi n s t r u c ti o n p r o j e c t "d 2 0 , 0 0 0 s q . 1 

Small - > Rs. 1 Crore but < = Rs.10 Crore 

Patiala 
- --- ••--•« -- •-- - -------- ---·M -•---- -•-------- -

Rs 36500/- vicle Transactjqn 10 No. 215375704 dated 2~.08.2023. 

Multiplex & Shopping Arcade having 24 SCOs & 3 cinema halls (416 pax. capau:y i 
food court of 120 pax. capacity 

-' ·· ,1•. i::· Nc,!11e NiU, quantity ~.1u ltipk~x & Shopping /\rcade having 24 SCOs & 3 cinema halls (416 pax. capacity , 
.••~, d;.·.y ;· food court of 120 pax. capacity 

Bv P~ociucls, if any (Name 
.<. :.: 'itJrl . 1fty per day) : 

i 1•·\.'.:1ils of tl' e machinery and .As per appllcation form. 
- - - ~--,., ..... -~--- ·~· - ·--~ 
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processes: 

. Details of Effluent Treatment 
; Plant: 

1 
Mode of disposal of lifJlµ:e~t; 

Standard to be achieved 
under Water(Prevention & 
Control of Pollution) Act, 
1974: 

n . ~. ,',-0 ,,,,. .. 

Domestic Effluent @ 7 .o KLQ 
----- --- --

j ~~W~!>tJ~ ~~Qt@~.~{):.in~o MP ~ew~;~~~ t~e;;;~~tthrough oil ~-~re~se trap. 

i As per standards prescribed by the CPCB/MoEF&CCiPPCB, from time to time. 
J 

--- - --·····.. ·-· .. - ·· ---- -
3 no. D.G. sets of capacity 320 KVA, 200 KVA and 125 KVA: SPM/SOx/Nox Sources of emissions and 

type of pollutants: - i -··· ------ ·- ·--· -·-·· --- .... -
Mode of disposal of 
emissions with stack height 

, Quantity of fuel reqµh-ed in 
TPD: . 

1 1 no. D.G. set of capacity 320 l<VA: Stack of height 3.5 rn.tr above roof level. 1 nc. D.G. 
; set of capacity 200 KVA: Stack of height 3.0 mtr above roof level. 1 no. D.G. set of 
j capacity 125 KVA: Stack of height 2.5 mtr above roof level. 

. . . . . 

1 {le>. D,G, ~§ltof~pcic:ity320 KVA: HSD .@80 ltrtday. 1 no. D.G. set of capacity 200 
KVA :_HSD'@60ltrlday, 1 no. D.G. set ofcapacify 125 KVA: HSD@ 40 ltriday. 

- ---~ - - ~-~--- -~~~------~- - - ----- --- ~-•-- -- ' -
Type of Air Pollution Control 
Devices to be installed: 

3 no. D;G. sets of capacity 320 KVA, 200 KVA and 125 KVA : Canopies 

1· . . . . .. ~ -~...,...,...1-,,.,.~.-,--...,-- -,--~- ..... -,~ .•.. ~. ------- -----····-·-·-·- ... 

1 
Standard to be achi~ved· As'J;,er- ·standards :tlfEfScrfb~t::i:Qj'. the. GPCB!MoEF&CC/PPCB, from time to time. 
under Air(Prevention &. 
Control of Pollution)Act, 
1981: 

-- ';._ ~r l 

-Environme!gineer (PBI. ) 
fo r & on behalf of 

_ ·Cbi.ef Emv.iro.omenta.1 Engineer (P tP' ) 
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.. '-t • ~1 T". 

1 r dst. No 

l ' copy of the above ls forw.a:ro~d'.to tm~,J~OiaWing·f~ ~,~~(q;i,r~it,rri~$.; .. 
l . Senior Envfronme11fte\l'E1tgjn~!r,2ln1~i~~itiiJ.

1
-~d~--~"-£"'.:, .. ;~:_,,:: )~\~: :;<·· 

2. Em ironmental Engineer; R~gi;onal Office, P~tialli~ · 

"· >.;c'.-' 

' \ . ·~ --~ . . 

: . t< 

' .. -:.F- . 
~y'jr-Qnffi~t;lt~~·e~glneet. {,PB·IPj 
fot &-~irb~rarf:i:tf! • ' · 
Qbi~f :En,rironmeot.a$ Engin~(;-r f ,-· t . ..... 
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B. SPECIAL CONDITIONS 

The validity of the Consent to Establish earlier granted to the project vide no. 
CTE/Fresh/PTA/2021/16826375 dated 23/11/2021, which was valid upto 30/09/2022, is hereby further 
extended upto 30.09.2024. subject to all terms & conditions for which the original CTE was granted to the 
project proponent. 

Environment~ngineer (PBIP) 
for & on behalf of 

,.. 

Chief Environmental Engineer (PBIP) 

Invest Punjab • Business First Page 4 of 4 
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PERRY GOYAL 

192 PUNJABI BAGH 

PATIALA, PATIALA - 147001 

'; .!lject:- Extension in the Validity of "Consent to Establish"(NOC) Granted u/s 25 of Water (Prevention & 
Control of Pol lution) Act, 1974 and u/s 21 of Air {Prevention & Control of Pollution) Act, 1981 to the Unit . 

i Particulars of Consent to Establish (NOC) for Extension granted .to the Industry: 

PIN 

Application No. : 

D;;,, <:J of Issue: 

Date of Expiry: 

Certificate Type: 

Ci}rtifica te No: 

. ~10y845-1ii _, _....,......_,_,~ 
'. 2506370235 

-·- -l - - .. _ _ . _ __ .,_ ------.. ~- __ _ 

17-Jul-2025 

30-Sept-2025 

Extension 

CTE/Ext/PBIP/SAS/2025/2506370235 

'2. Pa rti culars of the Industry: 

Name & Designation of the PERRY GOYAL, (Proprietor) 
Applicant 

Name of Business Entity THE VYOM - RSG INFRA SOCIAL SQUARE 
•--- ·-·-~ - ·-- - ·- - - --···-·--- -·-- •-- ... ,.. -

Name of the ProjecVUnit: 1 THE VYG>M ,. RSG INFRA :$!'.DCJ~L S'QU.4.!RS 
·- ___ _ ..J. 

Address of Project/Unit: Sltl?-1, PUPA Enolave~t, Animal Husbandry Scheme, Mini Secretariat Road , Patiala 
Pafiala , Patiala 

Capital Investment of the 
lndustry(in lakhs): 

Category of industry: 

2703.5 

Green 

Type of Industry: 3079 - Building and construction projects, having, built-up area upto 20,000 rn2 ano 
py w a s t e w a t e r g e n e r a t i o n "d 5 0 K L D 

,.:;cnle of the Industry: Small - > Rs. 2.5 Crore but < = Rs.25 Crore 

t) ffi ce District: Patia la 

Consent Fee Details: Rs 12,500/- vide Transaction ID/Ref. No. 503229804 dated 18.06.2025 

Raw Materials (Name with Multiplex ,& Shopping Arcatle hayihg 24 SC:Os & 3 cinema halls (416 pax. capacity 1. 
quantity per day): I food court .of 120 pax. Capacity ~ --- -

Pr;duct~ -{Na~ e with q~~ntity M~ltiplex & Shopping At~ade' havh;g i 4 Soos &: 3 drre_m_·a_h_a_ll_s-'('-4-16 pax. capacity). 
per day): food court of 120 pax. C,apacity 

- ; 

By Products , if any (Name 
with quantity per day) 

nvest Punjab - Business First Page 1 uf 4 
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Deta ils of the machinery and As per application form 
proc:esses: 

Details of Effluent Treatment 
Plant: 

Mode of disposal of Effluent: 

Standard to be achieved 
under Water(Prevention & 
Control of PoHution) Act, 
1974: 

Sources of emissions and 
type of pollutants: 

Mode of disposal of 
emissions with stack height: 

Quantity of fuel required in 
TPQ: 

Domestic Effluent@ 7.0 KLD - Treatment throl!gh Oil & Grease Trap 

Treated Domestic Effiuent@7.0 KLD will be discharged into MC sewer 

As per effiu~nt standards prescribed by the CPCB/MoEF&CC/PPCB. from time to tirne 

-----
1 3'-nd; D.G. :sets ofieapacity-320 "!<NA, 200 KVA and 125 KVA : SPM!SOx/Nox 

·---·- -·---- - ... ··- ----- ---· ~ .. - ------- --
1 no. D.G. set of capacity 320 KVA: Stack of height 3.5 mtr above roof level. 1 no. D.G. 
set of capacity 200 KVA: Stack of height 3.0 mtr above roof level. 1 no. D.G set of 
capacity 125 KVA: Stack of height 2.5 mtr above roof level. 

1 no. O.G. set of capacity 320 KVA : HSD@ 80 ltr/day. 1 no. D.G. set of capacity 200 
KVA: HSD@ 60 ltr/day. 1 no. D.G. set of capacity 125 KVA: HSD @40 ltr/day. 

Type of Air Pollution Control 3 no. D.G. sets of Gapacity 320 KVA, 200 KVA and 125 KVA : Canopies to be provided 
Devices to be installed: ; With each DG .sets 

I 

Standard to t,e ac/1.i.~ved - --, A~-p~r 13ffiissi;~ ;t;~qard$_ pres~~i~~d by th~ CPCB/MoEF&CC/PPCB, fr~;-ti~e to time 
under Air(Prevention & 
Control of Pollution) Act, 
1981 : 

lnve:s-t Punjab - Business First 

-¾~~~~6 
Senior Environmental Engineer (PBiP) 
for & on behalf of 
Cbief Environmen~al Engineer (PBIP) 
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• 

Endst. No. Dated: 

A copy of the above is forwarded to the following for information and necessary action please: 

I. Senior Environmental Engineer, Zonal Office-I, Patiala. 

2. Environmental Engineer, Regional Office, Patiala. 

~ -

Invest Punjab - Business First 

Senior Enviro:~n;;.I Engineer (PBIP) 
for & on behalf of 
Chief Environmental Engineer (PBIP) 
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324



B. SPECIAL CONDITIONS 

. 1. The validity of the Consent to Establish (NOC) earlier granted to the project vide 110. 

CTE/Fresh/PTA/2021/16826375 dated 23/11/2021, which was valid upto 30/09/2022 & extended upto 
30/09/2024, is hereby further extended upto J0/09/2025, subject to all terms & conditions as mentioned in 
the original CTE/NOC issued to the project. 

2. This extension letter shall remain appended with the original Consent to Establish/NOC granted to the 
project under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control 01 
-Pollution) Act, 1981 vide no. CTE/Fresh/PT A/2021/16826375 dated 23/1112021, which was valid upto 
30/09/2022. 

.. 
# 

Invest Punjab - Business First 

... ~ r- . 

Senior Environmental Engineer (PBIP) 
for & on behalf of 
Chief Environmental Engineer (PBIP) 
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.- ... ' ,, 

PER , Y GO YAL 
192 Pl.J NJABI BAGH 

Pi-\TIALA. PAT!ALA-147001 

Sul jcr;t :. Grant of " Consent to Establish"(NOC) for an industriat plants u/s 25 of Water {Prevention & Control of 
Po i! t'tion) A ct, 1974 and u!s 21 o f Air (Prevention & Control of Pollution) Act, 1981 . 

·,:v,:;1 1efe1r> 11cP to ,our apphcat,on for obta ining fresh 'Consent to Establish'(NOC) an industrial plants u/s 25 of Water 
(Pr 1 MJ11 tiun & Contro l of Pollut ion) Act. 1974 and u/s 21 of Air (Prevention & Control of Pollution) Att,1981 , you are. 
I i._c,r::. h y p~,rmitted to (,stablish the industrial plant to discharge the effluent(s) & emission(s) arising out of your premises 
:-;ubJ8cl to the Terms and Conditions as specified in this Certificate. 

·1 P~1rticu!ars of Consent to Establish (NOC) granted to the Industry: 

/\,J;Jl!calion No .. 

·iate of Expiry: 

r,1,-w 1E f.~ DEJs1gnation of the 
: , i;••iicant: 

t" ar"le of Business Entity 

Narne of tile Project/Unit: 

.",r-i, lrl:ss •)f Project/Unit: 

C:,piial IPves(rnen! of the 
lnr;,i .; \ry{ ·n iakbsi: 

1 .. j 'E,q :;ry -, f Industry : 

· ,.,, Ir> of the Industry: 

r .ii!1sent 1-ee Details : 

F.a~, Materials {Name with 
quantity per day): 

210782513 

2512468503 

09-Feb-2026 

30-Sept-2026 

' Fresh 

CTE!Fresh/PBIP/PT A/2026/2512468503 

PERRY GOYAL, (Proprietor) 

THE VYOM 

! THE VYOM - RSG INFRA SOCIAL SQUARE 
I 

Slte-1, PUDA Enclave-1, Animal Husbandry Scheme, Mini Secretariat Road, Patiala , 
. Patiala , Patiala 

; 2703.5 

· Orange 

4.3 - Hotels {up lo 3 star) or having more than 20 rooms but less than 100 room~,. 

Small - > Rs. 2.5 Crore but < == Rs.25 Crore 

Patiala 

Rs. 36,500/- vide Ref. No. 234730785 dated 09.09.2025 

. Hotel-cum-Shopping Arcade having Hotel Room @ 23 Number, Banquet Hall @ 1 
; Number, Restaurant@ 1 Number. Bar@ 1 Number, Showroom@ 14 Number and 
1 Shop/Office @ 19 Number 

; · ·:~:·.~-: ;)_11_11_1<_l_, ---B-t-,s-1-n<>--s- s-. -F-i1--s-t--------------j.,~~-· -·-•_· -----'--"--------~-----P-a_g_e_1 _, __ ,f 'i 
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Name & Designation of the 
Applicant : 

·: 

PERRY GOYAL, (Proprietor) 

Products (Name with quantity , Hotel-cum-Shopping Arcade having Hotel Room@ 23 Number, Banquot Hall lQ) ·1 
per day): 1 Number, Restaurant@ 1 Number, Bl';lr@ 1 Number, Showroom @ 14 Number a, 1, : 

By Products, if any {Name 
with quantity per day) : 

Shop/Office@ 19 Number 
' 1--

Details of the machinery and l As per application form 
: processes: 

I Details of Effluent Treatment I Domestic Effluent@ 23 KLD - Treatment through Oil & Grease T~ap foHowc:d Lv s •: :, 

1 
Plant: Tank · 

' tvlocle of disposal of Effluent: Treated Effluent will be discharged into MC sewer 

Standard to be achieved 
u11der Water(Prevention & 
Control of Pollution) Act, 
1974: 

As per effluent standards prescribed by the CPCB/MoEF&CC/PPC13. rror11 11 ,.; tc : ,;,-

- - --- ;- -- ---- -. - -- -- -
Sources of emissions and ! 03 DG sets of Capacity 320 l<VA, 200 KVA and 120 KVA - SPM/SOx/NOx 
type of pollutants: , 

Mode of disposal of 
emissions with stack height: 

Quantity of fuel required in 
TPD: 

, Type of Air Pollution Control 
Devices to be installed: 

i 

i Standard to be achieved 
under Air(Prevention & 
Control of Pollution) Act. 
198 1: 

, 03 DG sets of Capacity 320 KVA, 200 KVA and 120 KVA- Stack of he,~Jht as r•t.: i 
following formula: H = h,~0.2 (KVA) 0.5 where h = height of the building 1n met0r, vJ t: rc 
the generator setis installed 

1------,------ - - -- · - -- - -
03 DG sets of Capacity 320 KVA, 200 KVA and 120-KVA - HSD Only 

03 DG sets of Capacity 320 KVA, 200 KVA and 120 KVA- Canopies to be prov;de.t wi: I, 
all DG sets 

As per emission standards prescribed by the CPCB/MoEF&CC/PPCB, from time to urrn-: 

q 
~ 

Senior Environme tal Engineer (PBI 
for & 011 hclia If of' 

Chief Environmental Engi neer tPB!P) 

Invest Punjab - Business First 
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' Enctst. No. I ' Dated: 

,,. 

A copy of the above is forwarded to tile following for information and necessary action please: 

I. Senior Environmental Engineer, Zonal Office-I, Patiala . 

.2. Environmental, Engineer. Regional Oflice. Patiala. 
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Senior Environm~al Engineer (PBIP} 
for & on behalf of 
Chief Environmental Engineer (PBIP) 
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- 3o-

A. GENERAL CONDITIONS 

·1. The industry shall apply for consent of the Board as required under tile provision of Water (Prevention c:. 
Control of Pollution) Act, ·1974, Air {Prevention & Control of Pollution) Act, 198'1 & Authorization L11Kler 
~-Ja'zardous and other Wastes (Management and Transboundary Movement) Rules , 20 ·16, two months befcm? 
the co1111111ssioning of the industry. 

2. The industry shall provide adequate arrangements for fighting the accidental leakages/ d1scl1ar£Je of any ciir 
pollutant/gas/liquids from the vessels, mechanical equipments etc. which are likely to cause envrronm c.:mtc11 
pol lution . 

3. The Industry shall apply for further extension in the validity of the CTE atleast two months beforic; the 1::;;.,piry 
of t111s CTE, if applicable. 

4. The industry shall comply with any other conditions laid down or directions issued by the Board uncler the 
provisions of the Water (Prevention & Control of Pollution) Act, ·1974 and the Air (Prevention & Contro l of 
Pol lution) Act, 1981 from time to time. 

5. The project has been approved by the Board from pollution angle and the industry sha ll obta in the approv,-11 
of site from other concerned departments, if need be. 

6 . . The industry shall get its building plans approved under the provisions of section 3-A of Punjab F,ir:tory 
Rules , 1952 

7. The industry shall put up display board indicating the Environment data in the prescribed format at t11e rna111 
entrance gate 

8. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required fm 
collecting samples of emissions from any chimney, flue or duct or any other outlets 

Specifications of the port-holes shall be as under: 

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times upstream 
from the flow disturbance. For a rectangular cross section the equivalent diameter (De) shall be calcula tecl 
from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L +W) 
Where L= length in mts. W= Width in mts. 

ii) ·rhe sampling port shall be 7 to 10 cm in diameter 

9. The industry shall discharge all gases through a stack of minimum height as specified in the following 
standards laid down by the Board. 

(i) Stack height for boiler plants 

S.No. Boiler with Steam Generating Capacity 

Less than 2 ton/hr 

2 

3 

4 

5 

6 

More than 2 ton/hr to 5 ton/hr 

More than 5 ton/hr to 1 O ton/hr 

More than 1 O ton/hr to 15 ton/hr 

More than 15 ton/hr to 20 ton/hr 

More than 20 ton/hr to 25 ton/hr 

Invest Punjab - Business First 

Stack heights 

9 meters or 2.5 times the height of 
neighboring building which ever is more 

12 meters 

·ts meters 

18 meters 

21 meters 

24 meters 
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.,. 
... s.No. Boiler with Steam Generating Capacity 

7 

fl 

More than 25 ton/hr to 30 ton/hr 

More than 30 ton/hr 

Stack heights 

27 meters 

30 meters or using the formula 
H = 14 Qg0.3or 
H = 74 (Qp)0.24 
Where Qg = Quantity of S02 in Kg/hr. 
Qp = Quantity of particulate matter in Ton/day. 

l\lote : I\Jlinirnum Stack height in all cases shall be 9.0 mtr. or as calculatecl from relevant formula 
w l1i chever is more. 

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel 
used for the corresponding steam generation. 

(iii) Stack height for diesel generating sets: 

Capacity of diesel generating set 

CJ .. 50 f<VA 

':i0-100 f<V A 

100-150 l<VA 

·1 50-200 l<VA 

200-250 l<VA 

250-300 l<VA 

Height of the building 

-do-

-do-

-do-

-do-

-do-

Height of the Stack 

+ 1.5 mt 

+ 2.0 mt 

+ 2.5 mt 

+ 3.0 mt 

+ 3.5 mt 

+ 3.5 mt 

Fo r t1igher KVA rating stack height H (in meter) shall be worked out according to the formula: 

H = h+0.2 (KVA)0.5 

wl1e re t1 = height of tl1e building in meters where the generator set is installed. 

10. Tile industry shall put up canopy on its DG sets and also provide stack of adequate height as per norms 
pr<~scribed by ll1e Board and shall ensure the compliance of instructions issued by the Board vide office order 
no. Ad 11in./SA-2/F.No.783/2011/448 dated 8/6/2010. 

11 . The industry shall provide flow meters at the source of water supply, at the outlet of effluent treatment plant 
;,rnd sha ll maintain ttle record of tl1e daily reading and submit the same to the concerned Regional Office by the 
5th cl ay of the following month. 

12. . The indusl r1,1 shall make necessary arrangements for the monitoring of stack emissions and shall get its 
<:>1r11 ss1r.i ns analyzed from lab approved / authorized by the Board :-

(i) Once in Ye;:ir for Small Scale Industries. 

(Ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries 

"13. The pol lution control devices shall be interlocked with the manufacturing process of the industry. 

'JLl . The Board reserves the right to revol(e this "consent to establish" (NOC) at any time, in case the industry 
rs found violating any of the conditions of this "consent to establish" and/or the provisions of Water (Prevent ion 
:..\ Control of Pollution) Act, ·1974 and Air (Prevention -& Control of Pollution) Act, 198"1 as amended from time 
lo time 

15. Tile industry shall plant minimum of three suitable varieties of trees at the density of not less than ·1000 
tree:;; per acre along the boundary of the inrJustrial premises. 
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·16. The issuance of this consent does not convey any property right in either real or persona I propeI·ty , or ri11y 
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rigl1ts. 116~ .. 
any 1nfnngernent of Central, State or Local Laws or Regulations. 

17. The consent does not authorize or approve the construction of any pt1ysical structures or fac1l1ties for 
undertaking of any work in any natural watercourse. 

18. Nothing in this NOC shall be deemed to neither preclude tl1e institution of any legal action nor rel1evt.: ti 1e 

app licant from any responsibilities, liabilities or penalties to whict1 the applicant is or mc1y be subJected uncl1~r 
t11Is or any other Act. 

H.J. The dIversIon or bye pass of any discharge from facilities ut1l1zed by the applicant to 111a1ntc1111 rn111pl1;-:i11 L:<·, 
witl1 tl1e terms and conditions of this consent is prohibited except. 

(i) Where unavoidable to prevent loss of life or some property damage or 

(i i) Where excessive storm drainage or run off would damage facilities necessary for comp liance w ith terrns 
and conditions of this consent. The applicant shall immediately notify the consent issuing authority In writing of 
eact1 such diversion or bye-pass. 

20. The industry shall ensure that no water pollution problem is created in the area due to discharge of 8ffluents 
from its industrial premises. 

21. The industry shall comply with the conditions imposed if any by the SEIAA/MOEF in the Environmenta l 
Clearance granted to it as required under EIA notification dated 14/9/06. 

22. The industry shall earmark a land within their premises for disposal of boiler ash in an envi ronmenta lly 
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fue l as h in cl 
scientific manner and shall maintain proper record for the same, if applicable. 

23. The industry shall obtain and submit Insurance cover as required under the Public Liability lnsu1 a ll(,(~ 

Act, 1991. 

24. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as 
applicable 

25. The industry shall provide proper and adequate air pollution control arrangements for control emission froin 
its coal/fuel handling area, if applicable. 

26. The Industry shall comply with the code of practice as notified by the Government I Board for the typE-} ol 
Industries where the siting guidelines / code of practice have been notified 

27. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or contro l ol 
waste waters shall be disposed off in such a manner so as to prevent any pollutants from such materia ls from 
entering into natural water 

28. The industry shall submit a detailed plan showing therein.the distribution system for conveying wastewc1 te rs 
for application on land for irrigation along with the crop pattern to be adopted throughout the year 

29. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consurnt:,cl ci s 
raw. 

30. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quanti ty 
mentioned in the NOC and shall not carry out any expansion witt1out the prior perrnission/NOC of the Board. 

31. All amendments/revisions made by the Board in the emission/stack height stanclarcls sl1all be applicable:, io 
the industry from the date of such amendments/revisions. 

32. The industry shall not cause any nuisance/traffic hazard in vicinity of the area. 

33. The mdustry shall maintain the following rE}cord to the satisfaction of the Board :­

{i) Log books for running of air pollution control devices or pumps/motors usecl for it. 

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack emissions 
and ambient air. 
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-. 
<iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers. 

$< .... 
J4 . Tile industry shall ensure that there will not be significant visible dust emissions beyond the property line . 

..15. Tl1e industry shall estciblish sufficient number of piezometer wells in consultation with tile concerned 
Re~Jiorn:11 Office. of the Board to monitor the impact on the Ground Water Quantity due to the industrial 
operc1tions. if applicable . 

.'3G. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from 
hrmdling, transportation and processing of raw material & product of the indust1y 

' -d: 
Senior Environmental Engineer (PBIP) 
for & 011 behalf of 
Chief Environmental Engineer (PBIP) 
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-3~-,------------------------"---='---'------------------- - - ...-~ 

B. SPECIAL CONDITIONS 

I. This Consent to Establish (NOC) is granted for establishment of Hotel-cum-Shopping Arcade having 
Hotel Room (~) 23 Number, Banquet Hall ({Ji I Number, Restaurant([!! I Number, Bar Ctt I Number, 
Showroom (c_g 14 Number and Shop/Office (/Jj 19 Number, only. 

2. The project proponent shall be bound to install Effluent Treatment Plant (ETP), if it starts laundry 
section and also install Sewage Treatment Plant (STP), if it docs not meet the standards prescribed fo r 
sewer or terminal STP standards. 

3. The projcd prnpllncnt shall develop its prnjed strictly in at.:cordancc with the layout/ building plan 
approved by the competent authority. In case, there is variation in built-up area/green area/ any other 
ddails in layout plan approved by the competent authority (if at any stage). then the project propo11rn1 
shall obtain fresh Consent to Establish from the Board. 

4. The project proponent shall be bound to comply with the final outcome in the O.A. No. 662 of 2025 
pending before the lion hie National Green Tribunal. 

5. The project proponent shall comply with the Solid Waste Management Rules, 2016 antl obtain 
permission from the MC, Patiala for disposal of solid waste. 

6. The project proponent shall not cany out l,iundry washing within its premises as per the undertaki ng 
submitted by it. 

7. The projec! proponent shall be bound !o comply with the conditions of approval of'building plan issued 
by PUDA vide no. 21220 elated 30.06.2025 in true let!er & spirit. 

8. The projec! proponent shall bound lo comply with the mechanism/ guidelines for control or pol lution 
and enforcement of environment norms at indi\·idual establishments and the nren/clusler or resl nurn nlsi 
hotels/motels/banquets etc. 

9. The project proponent shall not operate its project without obtaining prior consent 10 operate fro m thl' 
Board under Water (Prevention & Control of Pollution) Act. I 974 nnd Air (Prevention & Control or 
Pollution) Act, 1981. 

10. The project proponent shall also not allow any occupancy in the project till the time adequate 
arrangements for effluent treatment & disposal and solid waste collection, storage & disposa l arc mack as 
well as consents to operate under the Water Act, 1974 & the Air Act, 1981 arc obtained. 

I 1. The project proponent shall be granted c9nsent to operate under the Water ( Prevention & Contro l or 
Pollution) Act, 1974, only after accessing the arrangements for disposal of treated effluent at that point nf 
time. PPCB shall not be responsible for any loss to the project proponent in this regard, howsoever. 

12. The project proponent shall ensure that no groundwater is used during the construction phase of the 
project and only treated sewage/wastewater shall be used. A proper record in this regard should be 
maintained and should be available at the site. 

13. The project proponent shall obtain permission from PWRDA for extraction of groundwater before 
obtaining consent to operate, if required. 

I 4. The project proponent shall take all necessary steps to control the dust emissions tn be generated from 
the construction activities of the project. 

15. The project proponent shall place adequate no. of bins outside its premises from wht.:rc the l'vlunicipal 
Solid Waste shall be got lifted. 

16. The project proponent shall properly handle and nrnnage the solid waste as per the provisions or the 
Municipal Solid Waste Management Rules, 2016 and ensure that the solid waste is segregated into 
biodegradable and non-biodegradable components. The biodegradable component shall be treated by 
providing on-site facility to produce compost, which will be disposed oli'reused in an em ironmenlally 
sound manner and the non-biodegradable solid waste shall also be disposed of in an environmental ly 
sound manner. 

17. The project proponent shall comply with the provisions of the Construction and Demolition 
Management Rules, 2016. 

18. The project proponent shall lake adequate steps to the effect !hat the construction nrnterinl or nn y kind 
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tll lll 1s stnrcLt at site s11a11 t1c tutly covcrcct 111 all r€}1cc~~l~llat 1t docs not disburse in the air in any form. 

19. TlH~ project proponent shall ensure that all the construction material and debris shall be carried out in 
trucks or other vehicles which an.: ti.ti Iv covered and protected so as to ensure that the construction eraser 

• • the rnnstruclion material docs not get -disburse into the air or atmosphere in any form. 

20. The project proponent shall provide mask to eve1y worker working on the construction site and 
involved in loading, unloading and currying of't.:onstruction material and construction debris. 

2 I. The project proponent shat I provide all medical help. investigation and treatment or workers in vol veJ 
in construclion or building and carrying out construction material and debris related to dust emissions. 

22. The project shall obtain permission from designated authorities as per provisions or Noise Pollution 
(Regut ntion & Control) Rules, 2000 and shall comply with provision of Noise Rules specifically Rule 5 
and Rule 6 or the Noise Rul.es. 

23 . The pmjcct proponent slrnll make use ofalternntives of single use plastics (SUP) within its premises 
und will not use any SUP items banned in accordance with MoEF&CC notificntion no. G.S.R. 57l(E) 
dated 12.08.2021. 

24. The adequacy/ efficacy of lhe pollution con trot arrangements shall be the sole responsibility of the 
project and the project shat I be bound to implement/ upgrade its pollution control arrangements as per the 
discretion of the Hoard to achieve the prescribed emission' effluent standards, as amended from time to 
time. 

25. This NOC is being issued to the project proponent based upon the undertakings/documents/ 
information submitted by it alongwith the online application form. The Board would be at liberty to take 
pcnnl action against the industry/project proponent and its responsible/ concerned pcrson(s) in case 
information/document is detected as incorrect/false/misleading at any point of time. 

26. In case the project proponent fails to comply with the provisions of the Water (Prevention & Control 
uf Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, Environment (Protedion) 
Act, l 9R6 and/or any other environmental law applicable to the project and Rules, Circulars & Directions 
issued by the Board from time to time, action as deemed fit shall be taken against the project proponent. 

~ 
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Senior Environ#n;al Engineer (PBIP) 
f'or & on behalf of 
Chief Environmental Engineer (PBIP) 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO, 662/2025 
IN THE MATTER OF: 
Puda Enclavo Wotforo Socloty 

VERSUS 

State of Punjab & Ors, 
VAKALATNAMA 

.., AppHcant 

... Respondent, 

KNOW ALL to whom these presents shall come that I, Navtesh Slngla, Environmental Engineer, 
Punjab Pollutlon Control Board, Respondent No,2 herein the captioned matter, hereby appoint 
Anant Sangal ("Advocate") having their office at# 34, Lower Ground Floor, Babar Lane, Bengali 
Market, New Delhl:-110001, Email ID:- a.anantsangal.a@gmall.com, Mobile No. +91 
9911453576; to be my Advocates In the above noted case and authorize them: · 

To act, appear and plead in the above-noted case before this Court/Tribunal or before any other 
Court/Tribunal, in which the same may be tried or heard and also in the Appellate Court including 
the High Court subject to payment of fees separately for each court by me. To sign, file, verify 
and present pleadings, appeals, cross-objections or petitions for executions review, revision, 
withdraw, compromise or other petitions or affidavits or other documents as may be deemed 
necessary or proper for the execution of the said case in all its stages subject to payment of fees 
for each stage. To file and take back documents, to admit and/or deny the documents of opposite 
party. Submit to arbitration any differences or disputes that may arise touching or in any manner 
relating to the said case. To take execution proceedings. To deposit, draw and receive moneys, 
cheque, cash and grant receipts thereof and to do all other acts and things which may be 
necessary to be done for the progress and in the course of the prosecution of the said case. To 
appoint and instruct other Legal practitioner or person, authorizing him to exercise the power 
and authority hereby conferred upon the Advocates whatever he may think fit to do so and sign 
the power of attorney; And I the undersigned do hereby agree to ratify and confirm all acts done 
by the Advocates or their substitute in the matter as my own acts, as if done by me to all intents 
and purposes. 

And I undersigned undertake that I or my duly authorized agent would appear in court on all 
hearings and will inform the Advocates for appearance when the case is called. And I undersigned 
do hereby agree not to hold the advocate or his substitute responsible for the result of the said 
case. And I the undersigned do hereby agree that in the event of the whole or part of the fee 
agreed by me to be paid to the advocates remaining unpaid they shall be entitled to withdraw 
from the prosecution of the said case until the same is paid up. The fee settled is only for the 
above case and above court. I hereby agree that once the fee is paid, I will not be entitled for the 
refund of the same in any case whatsoever. And I the undersigned do hereby agree that I shall 
not claim any compensation, nor the Advocate/s shall be liable for any compensation if he/she 
fails to appear in the Court or fails to conduct or withdraw from the case due to non-payment of 
fee as per settlement or for .reason of any request/ call given by Bar Association/s or Council/s. 

IN WITNESS WHEREOF, we do hereunto set our hand to these presents the contents of which 
· , .have been understood by us on this __ day of March 2026. 

Accepted, identified, and satisfied subject to the terms of fee. 
· · ;1:1dentify e Signature/Thumb Impression of Below Mentioned Person, Signed in M 

·. ;\~0);~ . 
. . '![ANANT SANGAL] . 

.. ~~~OCATES/ ENROLLMENT NO. UP02467 /22 ADVOCATES 
~~"t~ h ~i .. 

t , lronrnenfa1 tffigrncer 
. Punjab Pollution Co~trol Boa.r, 
R.1:gional Office,_ Pati.~.li 
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